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Nagar Panchayat Arki Himachal Pradesh hereby notify the following Byelaws:

1.

2.

In

a)
b)

c)

d)

g)

30 days.

Short title, Extent and Commencement.

1)  These Byelaws may be called the Himachal Pradesh Municipality, (Grant of Trade
License for Trade Activities, Use of Premises and Storage of Articles in a
Premises) Byelaws 2024.

i) These Bye Laws shall come into force from the date of their publication in the
Official Gazette.

i) These Byelaws shall apply to all shops/premises falling within the Municipal
limits which may not be used without license for the purpose specified in Section
125,126,127, 128 read with section 202 and 214 of the Himachal Pradesh
Municipal Act, 1994 as per Annexure I and for storage of any Article, and
performing of any trade within municipal limits as per the Trade Types specified
in these byelaws at Annexure I.

Definitions:
these Byelaws, unless the context otherwise requires:
“Act” means the Himachal Pradesh Municipal Act.1994, (Act No 12 of 1994)

“Authorized Officer” means Secretary, or any other Officer specifically authorized by
the Secretary.

Urban Local Body (ULB): An Urban Local Body (ULB) is an administrative unit in
urban areas, responsible for governance, management, and development. ULBs
for this byelaw is categorized into Nagar Panchayat (NP).

“Inspector” means Sanitary Inspector, or any other Official of the Nagar Panchayat duly
authorized by the Secretary.

“License” means a written permission granted by the Secretary or any other official
/Officer duly authorized by the Secretary in favour of the person, owner & occupier for
sale/storage of articles and Trade Types specified in Annexure I, and zones as per
Annexure II of these Byelaws.

“Licensing Officer” means Secretary, or any other officer duly authorized by the
Secretary to grant/ renew License under the provisions of these Byelaws.

“premises”, means any shop/store/place where the articles specified in Annexure I are
kept for sale/storage in the godown/ premises and or where the trade activities as
specified under Annexure I are performed.

Temporary Trade License: This license is issued for a brief period ranging from 1 to
It is applicable exclusively to trade activities conducted from temporary, or

makeshift shops or stalls at approved fairs, events, etc. It is mandatory for the fair
organizer/ temporary shop or stall owner to get the individual temporary trade license as per
the terms defined in this byelaw.
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h)

i)

D

k)

)

Zone: Entire area of Nagar Panchayat has been classified into only one zone only

Superstore: typically refers to a large retail establishment that sells a wide variety of
goods.

E-commerce: Electronic commerce, refers to the buying and selling of goods and
services over the internet. It encompasses a wide range of online business activities
for products and services.

Cloud Kitchen: A cloud kitchen, also known as a virtual kitchen, is a type of
commercial kitchen space dedicated solely to preparing food for delivery and
takeout.

Municipal Services: include but not limited to Garbage Collection, Property Tax,
Electricity supply, Water supply, and Sewerage connection, provided under the
jurisdiction of the Nagar Panchayat which can be regulated by separate authorities.

m) “Shopkeeper” means any person running and managing the affairs of the

n)

b)

shop/premises/place including its owner/occupier.

The words and expression not defined under these Byelaws shall have the same meaning
or sense as are defined in Himachal Pradesh Municipal Act, 1994.

Procedure for Obtaining License

Any person who wants to operate/run any business/trade as specified in Annexure I
and/ or store any article as specified in Annexure I within the areas of the Nagar
Panchayat and as per zone definitions in Annexure II shall apply for license on
prescribed Format to Secretary of the concerned Nagar Panchayat.

Period of License: The License shall be issued for a period of lyear and the License
shall automatically come to an end after completion of such period.

Renewal of License

1)  The license will be automatically renewed upon expiration once the applicant
deposits the required fee. It can be renewed without any late fee or additional
documentation within one month after expiration. If renewed within the following
month (2nd Month of Expiry), a 50% penalty will apply. Beyond this period, the
license cannot be renewed, and a new trade license must be applied.

i1) No document is required to be submitted for renewal of License. However No-dues
Certificate from every branch of NP Arki will be mandatory condition for renewal
of License.

Transfer of License

i)  The license issued under the Byelaws shall not be transferred in the name of any
person except in case of the death of original licensee wherein it shall be made/
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transferred in the name of the legal heirs only for the validity period of license on
production of supporting documents and shall be decided by Secretary keeping in
view the circumstances of the case.

i1) Transfer of Trade License fees Rs. 50/- will be charged as per prescribed fees
decided by the ULB.

6. Closure of License

The license issued under the byelaws can be requested for closure in case of winding up of
the business. The licensee shall provide information as per prescribed guidelines to the Secretary for
winding up of his business. Closure of Trade License fees Rs. 50/- will be charged as per
prescribed fees, decided by the ULB.

7. Modification of License

The license issued under the byelaws can be requested for modification in the following
heads only.

1)  In-case of Change of Mobile Number (Trade Owner)

i1) In-case of Change and or Addition in Subcategory or Trade under the preselected
sector as per Annexure I. (Note: Sector cannot be Modified, Multiple licenses will
have to be applied for, multiple sectors).

iii) In-case of Change of Business/ Trade Address (Modification of trade address is
only allowed in case the address is being changed within the same ward of the

ULB.)

Modification of Trade License fees will be charged as per prescribed fees, decided by
the ULB.

8. Temporary Trade Licenses
i)  Temporary Trade Licenses are applicable for mobile vendors who will be selling
products on carts, vans, bike, on foot or in makeshift camps or stalls located along
the road such events within the ULB, for a period of 1 day to 30 days only on foot

or in make.

i1) These licenses are specifically issued for temporary or makeshift shops or stalls at
fairs and similar events.

Temporary Trade License Fees to be charged at Rs. 300/- per month.

Fee structure for permission for Shooting of the Films/Documentaries in NPs:

Big budget Films/Moviesj] Medium budget Films/Movies Low budget Films/Movies/TV

Serials/Musical
(Films above Rs. 75.00 | (Films above Rs. 5.00 Cr. upto Rs. Albums/Advertisements
Crores) 75.00 Cr.) (Films upto Rs. 5.00 Crores)

Rs. 20,000/-per day Rs. 15,000/- per day Rs. 10,000/- per day
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Conditions for Grant of License

1.

1.

1il.

1v.

V1.

Vii.

Viii.

1X.

X1.

Xii.

Xiil.

X1v.

Trade registration with the Labour & Employment Department,
Government of Himachal Pradesh, is a mandatory prerequisite for applying
for a Trade License from Urban Local Bodies (ULBs).

The License shall not be valid for any other purpose, except for the items/articles
for which it is granted under these Bye Laws.

The permission shall, unless specified otherwise in the license, be valid in the
entire NP limits, subject to such conditions as may be imposed by the Secretary.

The owner /occupier of the premises shall have to produce the license before the
Inspector or the licensing officer at any point of time as may be ordered by them.

The Secretary shall have a right to impose or alter any of conditions in the license
as may be deemed fit by him/her under the provisions of Section 214 of the
Himachal Pradesh Municipal Act, 1994.

Additional Permissions for any article/ trade mentioned in annexure I may be
added by the Secretary as and when deemed necessary.

The applicant shall submit a self-declaration regarding information submitted by
him / her about the premises to be used for business/ trade viz. type of business,
area, approval of map and nature of property i.e commercial and domestic etc. to
be true to the best of his knowledge and belief.

The licensee shall maintain proper record of the articles kept for sale or storage and
trade activities being performed in the premises as may be required by the
Licensing Officer. Further the licensee shall comply with all the directions and
instructions issued to him by the Secretary or the Licensing Officer from time to
time.

The licensee will ensure timely payment of Municipal dues

Time period for issue of License: The license shall be issued as per the timelines
notified/specified for this service under Public Service Guarantee Act,2011.

Subject to these Byelaws, license to any person, who applies online to the
Secretary or Licensing Officer in this behalf and tenders the prescribed fee shall
be granted by that officer, unless for reasons to be recorded in writing by him.

The Licensee shall be liable to pay transfer, modification, closure charges as
prescribed by ULB per license at the time of effecting transfer of License,
modification of license, closure of license.

The licensee shall abide by the terms and conditions of the license and the
license shall be displayed at the convenient/ conspicuous place /reception of the
premises.

The Inspector or inspecting staff concerned shall have a right to enter and inspect
the premises and the licensee shall provide necessary assistance to the inspecting
staff at the time of inspection of licensed premises.
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xv.  The licensee shall not make any encroachment/ overhanging projection on public
streets and NP drains in any manner.

10.  Denials of License
1) The license shall not be granted:
(i)  toaperson suffering from any loathsome infections or contagious diseases:

(1))  to a person convicted for unlawful sale or storage of any articles mentioned in
Section 125,126,127, 128 read with section 202 and 214 of the Himachal Pradesh
Municipal Act, 1994.

(i)  to a person who has been found to have habitually committed the breach of these
Bye- Laws or the terms of the license.

(iv)  to aperson not below the age of 18 years
11.  Offenses and Penalties

1. In addition to the penalty as provided under Himachal Pradesh Municipal Act, 1994
any person in possession of the premises found violating any of the provisions of
these Byelaws shall in the first instance be liable for a penalty of Rs 1000/- only
and suspension of license for a period of one month and for repetition of the same
violation within three months be liable for penalty of Rs. 10000/- only and
permanent Cancellation/withdrawal of license.

ii.  If the information submitted by the applicant under self-declaration is found to be
false, he/she shall be liable for the penalty of ten times of the license fee and his/
her license will be cancelled.

iii.  In case of repeated violations, the concerned person, owner, or occupier, as the
case shall be liable for cancellation/withdrawal of License which can only be
restored on receiving written undertaking accompanied by surety from the person
violating these Bye-laws subject to the satisfaction of the Secretary.

12.  Penalization for Default on Municipal Services.

In the interest of maintaining compliance and to ensure the seamless provision of
municipal services, Nagar Panchayat hereby enacts the following:

1) Interlinked Service Compliance:

All Municipal Services, including but not limited to Garbage Collection, Property Tax,
Electricity, Water, and Sewerage, provided under the jurisdiction of the Nagar Panchayat and
regulated by separate authorities, shall be interlinked for compliance purposes and the line
departments will be duty bound to withdraw the services if requested by Secretary, Nagar
Panchayat Arki.

2) Cross- Service Penalization:

Any resident or entity found to be in violation of the regulations pertaining to any one of
the municipal services shall be subject to cross-municipal service penalization. This includes
but is not limited to:
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i.  Suspension or limitation of other municipal services

ii. Imposition of additional fines and penalties across all utilities

iii. Notification and reporting of violations across regulatory authorities for
coordinated enforcement.

3) Repercussions for Trade License service

Municipal Service Defaulters will not be allowed to apply/ renew/ modify/ close trade
licenses till the violation is resolved

4) Notification and Appeal:

Prior to the enforcement of cross-municipal penalties, the affected party shall receive a
written notice detailing the nature of the violation, the affected services, and the penalties to
be imposed.

The affected party shall have the right to appeal against the penalization within a
stipulated period as prescribed by the Nagar Panchayat.

5) Inter-Authority Coordination:

Regulatory authorities governing each municipal service shall establish a coordination
mechanism to ensure the efficient and timely exchange of information regarding violations and
enforcement actions.

Regular meetings shall be held between regulatory authorities to review compliance status
and address issues related to cross- municipal service penalization.

These Byelaws shall come into effect immediately upon its inclusion in the Nagar
Panchayat Byelaws. The Municipality shall periodically review and update the cross-
municipal penalization framework to address emerging challenges and ensure fair and
effective enforcement.

By order,

Secretary,

Nagar Panchayat Arki,
Distt.Solan (H.P.).

Trade Sector Type and Trade Categorizations

Annexure I
SI. No. Sector Trade Sub Categorization Remarks Trade Fees
INR
(Suggestive)
NP (1Yr)
1. Agriculture |[Farm Machinery NA NA
Sale
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2. Agriculture |Agriculture Use| Sprays (insecticide, | Additional regulatory approvals from 200/-
Products Retails Fungicide, other regulatory
disinfectants, bodies may be required
Fertilizers, Lime,
Urea)
3. Agriculture Nursery NA Additional regulatory approvals from 200/-
other regulatory bodies may be
required
4. Agriculture Florists NA NA 200/-
5. Agriculture Agriculture NA IfPFA goods are sold, the licensee will 200/-
Produce have to apply for PFA license
Wholesale separately from concerned regulatory
authority
6. Agriculture Agriculture NA If PFA goods are sold, the licensee will 200/-
Produce Retails have to apply for PFA license
separately from concerned regulatory
authority
7. Agriculture Farm NA NA 200/-
Machinery
Repair
8. Automotive | Tire Puncture NA NA 200/-
Repair
9. Automotive Tire Sale, NA NA 200/-
Repair &
Services
10. Automotive Four- NA NA 200/-
Wheeler/ Two-
Wheeler Sales
11. Automotive Four- NA NA 200/-
Wheeler/ Two-
Wheeler Repair
12. Automotive Four- NA NA 200/-
Wheeler/Two-
Wheeler Sale,
Repair & Spare
Parts
13. Automotive Four- NA NA 200/-
Wheeler/Two-
Wheeler Repair
& Spare Parts
14. Banking Banking Commercial Bank NA 2000/-
Finance
Services
Insurance
(BFSI).
15. Banking Financial NA NA 2000/-
Finance Services
Services
Insurance
(BFSI).
16. Banking Insurance General Insurance NA 2000/-
Finance
Services
Insurance
(BFSI).
17. Banking Insurance Medical Insurance NA 2000/-
Finance
Services
Insurance

(BFSI).
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18. Banking Insurance Life Insurance NA 2000/-
Finance
Services
Insurance
(BFSD).
19. Banking Insurance Multiple Insurance NA 2000/-
Finance
Services
Insurance
(BFSI)
20. | Como n Trades Shops & Small Stores If PFA goods are sold, the licensee will 200/-
Merchants lhave to apply for PFA license]
separately from concerned regulatory|
authority.
21. Common Shops & Superstores (A [[f PFA goods are sold, the licensee will 2000/-
Trades Merchants superstore, may |have to apply for PFA license
typically refers to a [separately from concerned regulatory|
large retail authority.
establishment that
sells a wide variety of
goods. These goods
can include groceries,
clothing, electronics,
household items, and
more Superstores are
usually larger than
regular small retail
stores and aim to offer
a one-stop shopping
experience.)
22. Common Clothes & |Laundry shop and Dry NA 200/-
Trades Apparel cleaners
23. Common Clothes & Tailoring shop NA 200/-
Trades Apparel
24. Common |Media, Cinematograph of |[Per Day Permission for shooting in| 200/-
Trades Entertainment &| films/ Photo studio/ [ULB Location is different from Trade
|Advertisement | Photo Studio Labs |License Fees.
25. Common  |[Media, Theaters/ Multiplexes NA 2000/-
Trades Entertainment &
IAdvertisement
26. Common Printing & Photocopy Shop NA 200/-
Trades Publishing | Cyclostyling, Typing
and Printing machines
217. Common Printing & Printing Press NA 200/-
Trades Publishing
28. Common Printing & Book Publisher/ NA 200/-
Trades Publishing Book Retailer &
Stationery
29. Common Printing & |Paper in pressed bales NA 200/-
Trades Publishing or loose or in reams
30. Common Printing & |Paper cutting, Binding NA 200/-
Trades Publishing
3L Common Printing & Stationery, Ink for NA 200/-
Trades Publishing printing, writing,
stamping, etc.
32. Common Printing & Flex Printing, NA 200/-
Trades Publishing Hoardings printing
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33. Common Food & Vegetable & Fruit [I[f PFA goods are sold, the licensee will 200/-
Trades Beverage have to apply for PFA license
separately from concerned regulatory
authority.
34. Common Food & Sweetmeats & If PFA goods are sold, the licensee will 200/-
Trades Beverage confectionery have to apply for PFA license
separately from concerned regulatory
authority.
35. Common Food & Aerated Drinks (Non- [If PFA goods are sold, the licensee will 200/-
Trades Beverage Alcoholic) have to apply for PFA license
separately from concerned regulatory
authority.
36. Common Food & Groceries (Including [I[f PFA goods are sold, the licensee willl 200/-
Trades Beverage Fast Moving have to apply for PFA license
Consumer Goods) | separately from concerned regulatory
authority.
37. Common Clothes & Cloth or clothes of NA 200/-
Trades Apparel cotton, wool, silk, art
silk, organic fibers
etc.
38. Common Clothes & Cloths wholesale. NA 200/-
Trades Apparel
39. Common Clothes & | Dyeing/ Bleaching or NA 200/-
Trades Apparel printing of Cloth,
Yarns.
40. Common Clothes & Oil Cloth NA 200/-
Trades Apparel
41. Common Clothes & Shoes including NA 200/-
Trades Apparel leather, PVC Canvas
rubber and plastic
shoes.
42. Common Healthcare, Clinics / Healthcare NA 200/-
Trades Beauty & Service / Labs/
Wellness Hospitals
43. Common Healthcare, Pharmaceutical or NA 200/-
Trades Beauty & medical goods /
Wellness Chemists
44. Common Healthcare, | Hair Dressing Saloon NA 200/-
Trades Beauty & or a Barber's shop.
Wellness
45. Common Healthcare, Cosmetics (Retails) NA 200/-
Trades Beauty &
Wellness
46. Common Healthcare, Spa & Wellness NA 200/-
Trades Beauty &
Wellness
47. Common Healthcare, |Beauty Culture & Hair NA 200/-
Trades Beauty & Dressing
Wellness
48. Common Healthcare, Naturopathy NA 200/-
Trades Beauty &
Wellness
49. Common Electronics & Electronics & NA 200/-
Trades Electricals Electricals (Sales)
50. Common Electronics & Mobile Sales NA 200/-
Trades Electricals
51. Common Electronics & Mobile Sales & NA 200/-
Trades Electricals Repairs
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52. Common Electronics & | Watch Sales & Repair NA 200/-
Trades Electricals
53. Common Electronics & | Electronic items sales NA 200/-
Trades Electricals & Repairs.
54. Common Electronics & | Electronics-Home NA 200/-
Trades Electricals appliances (Sales &
Repairs).
55. Common Shops & Private Offices  [If PFA goods are sold, the licensee will 200/-
Trades Merchants have to apply for PFA license
separately from concerned regulatory
authority.
56. Common Shops & E-Commerce If PFA goods are sold, the licensee will 500/-
Trades Merchants have to apply for PFA license
separately from concerned regulatory
authority.
57. Common Food & Cloud Kitchen  [I[f PFA goods are sold, the licensee wil] 200/-
Trades Beverage have to apply for PFA license
separately from concerned regulatory
authority.
58. Common Food & Food Processing If PFA goods are sold, the licensee 200/-
Trades Beverage Plants will have to apply for PFA license
separately from concerned regulatory
authority. Industry Department & other
Regulatory Licenses may also be
applicable.
59. Common Healthcare, |Gym & Fitness center, NA 200/-
Trades Beauty & Yoga & Meditation
Wellness centers
60. Common Healthcare, Wellness products/ NA 200/-
Trades Beauty & supplements (Retail).
Wellness
61. Common Media, Digital NA 200/-
Trades Entertainment &| Advertisements &
Advertisement | Digital Hoardings
62. Common Media, NA 200/-
Trades Entertainment &| Event Management
Advertisement
63. Common Shops & Pet Shops & Pet Food [If PFA goods are sold, the licensee will 200/-
Trades Merchants have to apply for PFA license
separately from concerned regulatory
authority.
64. Common Scrap Old paper or waste NA 200/-
Trades Management | paper including old
newspapers,
periodicals magazines,
etc.
65. Common Scrap Metal, Plastic, Glass, NA 200/-
Trades Management Paper waste
66. Common Scrap Silk waste or silk yarn| NA 200/-
Trades Management waste, art silk
waste or art silk yarn
waste
67. Common Scrap Cotton refuse or waste NA 200/-
Trades Management | or cotton yarn refuse
or waste
68. Common Scrap Organic Waste NA 200/-
Trades Management
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69. Education, Private Upto 100 Students NA 200/-
Skills & Educational
Development | Institutions
70. Education, Private More than 100 NA 200/-
Skills & Educational Students
Development | Institutions
71. Education, Private Day Upto 50 Students NA 200/-
Skills & Cares / Creche
Development
72. Education, Private Day |More than 50 Students NA 200/-
Skills & Cares / Creche
Development
73. Education, |Tuition Centers/| Upto 100 Students NA 200/-
Skills & Coaching
Development Classes
74. Education, |Tuition Centers/| More than 100 NA 200/-
Skills & Coaching Students
Development Classes
75. |Fairs, Festivals,| Food Vans/ Food Vans/ Food [f PFA goods are sold, the licensee will 200/-
Events and Food Stalls Stalls .
Exhibitions have to apply for PFA license
separately from concerned regulatory
(Temporary thori
Licenses Only) authority.
76 |Fairs, Festivals, NA 200/-
Events and
Exhibitions Book Stalls Book Stalls
(Temporary
Licenses Only)
77. |Fairs, Festivals, NA 200/-
Events and
Exhibitions [Handicraft Stallsy Handicraft Stalls
(Temporary
Licenses Only)
78. |Fairs, Festivals, NA 200/-
Events and
Exhibitions [Handloom Stallsy Handloom Stalls
(Temporary
Licenses Only)
79. 200/-
If PFA goods are sold, the licensee will
Fairs, Festivals, have to apply for PFA license
Events and Other Stalls/ Fun Fairs| separately from concerned regulatory
Exhibitions Other Stalls/ authority.
(Temporary Fun Fairs
Licenses Only)
80. | Handloom & Handloom Silk Weaves NA 200/-
Handicrafts
81. | Handloom & Handloom Cotton Weaves NA 200/-
Handicrafts
82. | Handloom & Handloom Woolen Weaves NA 200/-
Handicrafts
83. | Handloom & Handloom Linen Weaves NA 200/-
Handicrafts
84. | Handloom & Handloom Blended Weaves NA 200/-
Handicrafts
85. | Handloom & Handloom Other Weaves NA 200/-

Handicrafts
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86. | Handloom & Handicrafts | Pottery & Ceramics NA 200/-
Handicrafts
87. Handloom & Handicrafts Textile Crafts NA 200/-
Handicrafts
88. Handloom & Handicrafts Wood Crafts NA 200/-
Handicrafts
89. Handloom & Handicrafts Metal Crafts NA 200/-
Handicrafts
90. | Handloom & Handicrafts | Basketry & Weaving NA 200/-
Handicrafts
91. Handloom & Handicrafts Leather Crafts/ NA 200/-
Handicrafts Cobbler
92. Handloom & Handicrafts Stone Crafts NA 200/-
Handicrafts
93. | Handloom & Handicrafts Paper Mache NA 200/-
Handicrafts
94. Handloom & Handicrafts Glass Crafts NA 200/-
Handicrafts
95. IT/ITES BPOs, KPOs, NA 2000/
Services Call Centers | Helpdesks, Customer
Care
96. IT/ITES Computer NA 200/-
Services Hardware &
Peripherals Sales
97. IT/ITES Computer NA 200/-
Services Hardware &
Peripherals Repairs
98. IT/ITES Software/ Website/ NA 200/-
Services Digital Services| App /Social Media
Marketing
99. | Luxury Goods Gems & Precious metals Gold, Silver, Platinum 200/-
Jewellery (Refining or
Recovery).
100. | Luxury Goods Gems & Goldsmith Gold & Gemstones 200/-
Jewellery
101. | Luxury Goods Gems & Silversmith 200/-
Jewellery
102. | Luxury Goods Gems & Precious Metals/ Gold, Silver, Platinum 200/-
Jewellery Precious Stones/
Pearls Jewellers
(sales)
103. |Manufacturing, |Leather & Skins| Tanning, pressing or NA 200/-
Industries and packing Hides or
Industrial skins, whether raw or
Materials dried
104. |Manufacturing, |Leather & Skins| Leather, leather cloth, NA 200/-
Industries and raxine cloth and water
Industrial proof cloth
Materials
105. |Manufacturing, [Leather & Skins Leather goods NA 200/-
Industries and manufacturing
Industrial

Materials
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106. |Manufacturing, |Leather & Skins| Celluloid or celluloid NA 200/-
Industries and goods
Industrial
Materials
107. |Manufacturing,| Metal Works Metal Casting. NA 200/-
Industries and | (Non- Precious
Industrial Metals Only)
Materials
108. |Manufacturing,| Metal Works Litho Press NA 200/-
Industries and | (Non- Precious
Industrial Metals Only)
Materials
109. |Manufacturing,| Metal Works Blacksmithy NA 200/-
Industries and | (Non- Precious
Industrial Metals Only)
Materials
110. |Manufacturing,| Metal Works Coppersmithy NA 200/-
Industries and | (Non- Precious
Industrial Metals Only)
Materials
111. |Manufacturing,| Metal Works Electroplating NA 200/-
Industries and | (Non- Precious
Industrial Metals Only)
Materials
112. |Manufacturing,| Metal Works Metal-Cutting, NA 200/-
Industries and | (Non- Precious | Treating, Drilling,
Industrial Metals Only) | Assembly (ferrous or
Materials non-ferrous or
antimony, excluding
precious metal)
113. |Manufacturing,| Metal Works Tinsmity NA 200/-
Industries and | (Non- Precious
Industrial Metals Only)
Materials
114. |Manufacturing, Clothes Power Looms NA 200/-
Industries and | Manufacturing
Industrial
Materials
115. |Manufacturing,| Metal Works | Welding of metal by NA 200/-
Industries and | (Non- Precious | electric, gas or any
Industrial Metals Only) | process whatsoever.
Materials
116. |Manufacturing,| Timber & Timber, Bamboos NA 200/-
Industries and | Woodworks Sawmill
Industrial
Materials
117. |Manufacturing,| Timber & Plywood NA 200/-
Industries and | Woodworks
Industrial
Materials
118. |Manufacturing,| Timber & Sandalwood NA 200/-
Industries and | Woodworks
Industrial
Materials
119. |Manufacturing,| Timber & Manufacturing & NA 200/-
Industries and | Woodworks Sales of Wooden
Industrial furniture and plywood
Materials / sandal wood
120. |Manufacturing,| Timber & Manufacturing & NA 200/-
Industries and | Woodworks Sales of Cardboard

Industrial

boxes, barrels, khokas
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Materials or other articles of
wood or
plywood or sandal
wood
121. |Manufacturing, | Infrastructure &| Hardware Store, NA 200/-
Industries and | Construction | Sanitary-ware, and
Industrial other articles made of
Materials iron, iron-sheets,
pipes, iron angles and
G.I. Pipes etc.
122. |Manufacturing, | Infrastructure & Cement NA 200/-
Industries and | Construction
Industrial
Materials
123. |Manufacturing, | Infrastructure & Charcoal NA 200/-
Industries and | Construction
Industrial
Materials
124. |Manufacturing, | Infrastructure & | Glass beveling, Glass NA 200/-
Industries and | Construction cutting, Glass
Industrial Polishing
Materials
125. |Manufacturing, | Infrastructure & | Marble, stone cutting, NA 200/-
Industries and | Construction | grinding, dressing or
Industrial polishing
Materials
126. |Manufacturing, |Infrastructure &| Road Construction, NA 200/-
Industries and | Construction | (Bitumen, Tar, ditch,
Industrial dammar, Ral)
Materials
127. |Manufacturing, |Infrastructure &| Cement concrete NA 200/-
Industries and | Construction | designs or models.
Industrial Bricks or tiles by
Materials mechanical power/
hand power
128. |Manufacturing, | Infrastructure &| Paints, Varnishes, NA 200/-
Industries and | Construction Lacquer
Industrial
Materials
129. Petroleum, Blood Banks Blood Banks 200/-
Chemicals & Additional regulatory approvals from
Other Regulated other regulatory bodies may be
Products required.
130. Petroleum, Bones, bone | Bones, bone meal or 200/-
Chemicals & | meal or bone bone powder. Additional regulatory approvals from
Other Regulated powder. other regulatory bodies may be
Products required.
131. Petroleum, Chemicals & | Compound gas, such 200/-
Chemicals & Gases as oxygen gas,
Other Regulated . hydrogen gas, Additional regulatory approvals from
Products nitrogen gas, carbon .
dioxide eas. Sulphur other regulatory.bodles may be
gas, sulp
dioxide gas, chlorine required.
gas, acetylomes gas
etc.
132. Petroleum, Chemicals & Plastic Goods .. 200/-
. Additional regulatory approvals from
Chemicals & Gases (Manufacture) other reeulatory bodies may be
Other Regulated & vy Y

Products

required.
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133. Petroleum, Chemicals & Rubber Goods .. 200/-
. Additional regulatory approvals from
Chemicals & Gases (Manufacture) .
Other Regulated other regulatory. bodies may be
Products required.
134. Petroleum, Chemicals & Chlorate mixture, 200/-
Chemicals & Gases Chemical liquid,
Other Regulated Chemicals (non- | Additional regulatory approvals from
Products liquid), Phosphorous, other regulatory bodies may be
Saltpeter, Sulphur, required.
Insecticide &
Disinfectants
135. Petroleum, Petroleum, NA 200/-
Chemicals & other than
Other Regulated| dangerous Additional regulatory approvals from
Products petroleum, as other regulatory bodies may be
defined in the required.
Petroleum Act,
1934.
136. Petrqleum, CNG P“mp & NA Additional regulatory approvals from 200/-
Chemicals & Electric th latorv bodi b
Other Regulated|  Charging otherregutatory bodies may be
Products Station required.
137 Petrqleum, Liquified NA Additional regulatory approvals from 2007-
Chemicals & | Petroleum Gas other regulatory bodies may be
Other Regulated .
Products required.
138. Petroleum, Prohibited | Trading in Bidi/ Bidi 200/-
Chemicals & Substances leaves License under COTPA is
Other Regulated| (Tobacco & mandatory, and Trade License from
Products Tobacco ULB.
Products)
139. Petroleum, Prohibited Bidis (indigenous 200/-
Chemicals & Substances cigarettes) snuff, License under COTPA is
Other Regulated| (Tobacco & cigars or cigarettes | mandatory, and Trade License from
Products Tobacco ULB.
Products)
140. Petroleum, Alcohol Liquor Stores 200/-
Chemicals & Wholesale/ retail | Permission from Excise is mandatory
Other Regulated and Trade license from ULB.
Products
141. Petroleum, Alcohol Brewery / Micro- 200/-
Chemicals & | Manufacture Brewery Permission from Excise is mandatory
Other Regulated and Trade license from ULB.
Products
142 Petroleum, | Flammables & Detonators, 200/-
Chemicals & Explosives | Dynamite, Fulminate,
Oth;rr(l){deilsated F;ﬁﬁiﬂiﬁi:ggﬁ?gf’ Other Regulatory Ifermissions may be
Golatino, Golignite, required.
Gun- cotton.,
Gun-powder
143. Petroleum, Flameables & |Fire-works wholesale/ 200/-
Chemicals & Explosives retail Other Regulatory Permissions may be
Other Regulated required
Products
144. Petroleum, |Flammables & | Methylated spirit, 200/-
Chemicals & Explosives denatured spiritor | Other Regulatory Permissions may be
Other Regulated French polish required
Products
145. Petroleum, Flammables & |Nitro-cellulose, Nitro- Other Reeulatory Permissi b 200/-
Chemicals & Explosives compound, Nitro- et Regulatory Termissions may be

Other Regulated

glycerin, Nitro-

required
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Products mixture, Blasting
powder.
146. Petroleum, | Flammables & | Matches for lighting 200/-
Chemicals & Explosives (including Bengal | Other Regulatory Permissions may be
Other Regulated matches). required
Products
147. Petroleum, Meat Shop Chicken & Fish 200/-
Chemicals &
Other Regulated NA
Products
148. Petroleum, Meat Shop | Mutton & Other Raw 200/-
Chemicals & meats
NA
Other Regulated
Products
149. Tourism & Restaurants Pub, Restro &Bar, [I[f PFA goods are sold, the licensee will 200/-
Hospitality Fine Dine, Breweries apply for PFA license
separately from concerned regulatory|
150. Tourl.sm.& Restaurants Eaterle§ (Food If PFA goods are sold, the licensee will 200/-
Hospitality Production & or .
P . apply for PFA license
Distribution)/ Eateries separately from concerned regulato
(Food Distribution [ -Par&ety gulatory
only)
151. Tourism & Hotels Upto 3 Star facility. [[f PFA goods are sold, the licensee will 200/-
Hospitality apply for PFA license
separately from concerned regulatory
152. Tourism & Hotels 4 Star facility If PFA goods are sold, the licensee will 200/-
Hospitality apply for PFA license
separately from concerned regulatory|
153. Tourism & Hotels 5 Star facility If PFA goods are sold, the licensee will 200/-
Hospitality apply for PFA license
separately from concerned regulatory
154. Tour1.sm.& Homestays / Upto 10 Rooms, [f PFA goods are sold, the licensee will 200/-
Hospitality Bread n -
apply for PFA license
Breakfasts /
Paying Guest separately from concerned regulatory
Facility / Hostels|
155. Tour1.sm‘& Homestays / | More than 10 Rooms [f PFA goods are sold, the licensee will 200/-
Hospitality Bread n .
apply for PFA license
Breakfasts /
Paying Guest separately from concerned
Facility / Hostels regulatory authority.
156. | Transportation | Transportation Transportation NA 200/-
& Logistics
157. | Transportation | Warehouses Warehouses NA 200/-
& Logistics
158. | Transportation | Transport & Transport & NA 200/-
& Logistics Warehouse Warehouse
159. | Transportation |Courier Services| Courier Services NA 200/-
& Logistics

ANNEXURE — I

Area of Nagar Panchayat Arki has been classified into only one zone.
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H.P. STATE AGRICULTURAL MARKETING BOARD

VIPNAN BHAWAN, KHALINI, SHIMLA-171002
Ph. 0177-2621252, 2621347, FAX : 2621260
E mail: hpmarketingboard@yahoo.co.in, web: www. hpsamb.org

NOTIFICATION
Shimla-2, the 30th Januar., 2026

No. HMB-(LC-Notifications)/2026.—In pursuant to the prior approval obtained from the
State Government through the Administrative Department of Agriculture vide letter No. Agr.
BOA/1/2023-Agri-B dated 19th Oct., 2023 and in due exercise of the powers conferred under sub-
section (2) of section 21 of the Himachal Pradesh Agricultural and Horticultural Produce Marketing
(Development and Regulation) Act, 2005; read with the previous Notification No. Agr.
A (4)-1/2006 dated 23rd December, 2006 under sub-section (1) of section 29 and the Notification
No. Agr. A(4)-1/2006 dated 23rd December, 2006 under sub-section (1) of section 19 of the Act
ibid and the Notification No. Agr. B-F (10)-4/2015 dated 7th January 2020 under section 20 of the
Act ibid issued by the State Government followed by a resolution no. 18(2) passed by the BoM in
its meeting held on 30-10-2025, the Himachal Pradesh State Agricultural Marketing Board declares
the markets under jurisdiction of respective Agricultural Produce Market Committees as specified
in ANNEXURE-“A” of this notification, to be the principal market yard, market yard and sub-market
yard;as the case may be;. This Notification shall come into effect from the date of its publication in
the e-Rajpatra (e-Gazette), Himachal Pradesh.

Sd/-

(HEMIS NEGI, 1A8)
Managing Director cam-Member Secretary.

ANNEXURE “A”

APMC Market Yards District Category
1. Bilaspur 1. Bilaspur Bilaspur Principal Market Yard
2. Nambhol Bilaspur Sub-Market Yard
3. Shah-Talai Bilaspur Sub-Market Yard
4. Jukhala Bilaspur Sub-Market Yard
5. Nihal Bilaspur Sub-Market Yard
6. Majari Bilaspur Sub-Market Yard
7.  Ghumarwin Bilaspur Sub-Market Yard
2. Chamba 1. Chamba Chamba Principal Market Yard
3. Hamirpur 1. Dosarka(Hamirpur) Hamirpur Principal Market Yard
2. Nadaun Hamirpur Sub Market Yard
3. Jahu Hamirpur Sub-Market Yard
4.  Sujanpur Hamirpur Sub Market Yard
4. Kangra 1. Kangra Kangra Principal Market Yard
2. Baijnath Kangra Sub-Market Yard
3. Palampur Kangra Market Yard
4. Jassur Kangra Market Yard
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5. Kullu
Lahaul
Spiti

6. Mandi

7. Shimla
Kinnaur

8. Sirmaur

and
&

&

i PR AN I ol

AN

—

e A

NSy

1.
12.
13.
14.
15.
16.

N —

Nagrota Bagwan

Jawala Ji

Jaisinghpur

Fatehpur

Jwali

Dharman (Chotta Bhangal)

. Riyali
. Milwan
. Guler

Dhaliara

. Passu (Dharamshala)

Kullu

Chauri Bhihal
Bhunter
Patilikuhal
Bandrol
Banjar
Khegsu
Nirmand
Shaat

Anni

Kangni
Jogindernagar
Takoli
Dhanotu
Chail Chowk
Jach

Dhalli (Shimla)

Koti

Nerwa
Rampur
Theog
Rohroo
Bhatta-Kuffer
Kharapather
Parala
Mehandli (Rohroo)
Totu (Shimla)
Pulwahal
Shilaroo
Plingi
Pulwahal
Tapri

Paonta Sahib
Dadahu

Kangra
Kangra
Kangra
Kangra
Kangra
Kangra
Kangra
Kangra
Kangra
Kangra
Kangra

Kullu

Kullu
Kullu
Kullu
Kullu
Kullu
Kullu
Kullu
Kullu
Kullu

Mandi
Mandi
Mandi
Mandi
Mandi
Mandi

Shimla

Shimla
Shimla
Shimla
Shimla
Shimla
Shimla
Shimla
Shimla
Shimla
Shimla
Shimla
Shimla
Kinnaur
Shimla
Kinnaur

Sirmaur
Sirmaur

Sub-Market Yard
Sub-Market Yard
Sub-Market Yard
Sub-Market Yard
Sub-Market Yard
Sub-Market Yard
Sub-Market Yard
Sub-Market Yard
Sub-Market Yard
Sub-Market Yard
Market Yard

Principal Market Yard,

Bhunter

Sub-Market Yard
Market Yard

Sub-Market Yard
Market Yard

Sub-Market Yard
Sub-Market Yard
Sub-Market Yard
Sub-Market Yard
Sub-Market Yard

Principal Market Yard

Sub-Market Yard
Market Yard
Market Yard
Sub-Market Yard
Sub-Market Yard

Principal Market Yard

Sub-Market Yard
Sub-Market Yard
Sub-Market Yard
Sub-Market Yard
Market Yard

Market Yard

Sub-Market Yard
Market Yard

Market Yard

Sub-Market Yard
Sub-Market Yard
Sub-Market Yard
Sub-Market Yard
Sub-Market Yard
Sub-Market Yard

Principal Market Yard

Sub-Market Yard
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3. Sarahan Sirmaur Sub-Market Yard
4. Bagthan Sirmaur Sub-Market Yard
5. Nahan Sirmaur Market Yard
6. Sataun Sirmaur Sub-Market Yard
7. Rajgarh Sirmaur Sub-Market Yard
8. Kheri Sirmaur Sub-Market Yard
9. Bhagani Sirmaur Sub-Market Yard
10. Ghanduri Sirmaur Sub-Market Yard
11. Nohradhaar Sirmaur Sub-Market Yard
9. Solan 1. Solan Solan Principal Market Yard
2. Dharampur Solan Sub-Market Yard
3. Nalagarh Solan Sub-Market Yard
4. Parwanoo Solan Terminal Market Yard
5. Wakhnaghat Solan Sub-Market Yard
6. Chakki Ka Mour Solan Sub-Market Yard
7. Banagli Solan Sub-Market Yard
8. Ramshahar Solan Sub-Market Yard
9. Sadhupul Solan Sub-Market Yard
10. Jagjeet Nagar Solan Sub-Market Yard
11. Kandaghat Solan Sub-Market Yard
12. Arki Solan Sub-Market Yard
13. Kunihar Solan Sub-Market Yard
14. Saproon Solan Sub-Market Yard
10. Una 1. Una Una Principal Market Yard
2. Santoshgarh Una Market Yard
3. Bangana Una Sub -Market Yard
4. Takarla Una Sub-Market Yard
5. Rampur (Una) Una Sub-Market Yard
6. Badshali Una Sub-Market Yard

(HEMIS NEGI, 1AS)
Managing Director,
cum-Member Secretary.

Ut ISt faHmT

RMar-171009, 27 STHNI, 2026

TQM-URATa-TaT  (1)3/2024-9886-92.—39 faumT &1 SifERE-T T Uit ve=rg
(1)3/2024-60465-72, AT 18-12-2025 & 3f=aid, /a1 ST & 7H uT &3 &I Gifdd HA &g
URATa GRT SR UH GHT Gl U &Y Td J1d A fbT T 3 a1 Surged, forem S
&I T TS F, SEAUIHE U FRA 3R 31 R fdaR & & SR 31~ RIwTier wgd &
o fow wifdea fovam T ot

IR Hife IRed sifge & Py sy & Hiqk o sl R AR fear
auT fafgr favar T,




ST, feATael UQel, 03 WRaw!, 2026 /14 A€, 1947 10929

3fc: feHEd UeR & AU, foHrEd Ukl Udrdl IS SifAfeH, 1994 @ 1994 B
AT TRATD 4) BT YRT 3 DI JUYRT (2) §RI UGd fdadl BT YA D gU, fo1en 1 garaa
TR Bt UM HT &1 &b THI6- I TEFRIG SRITd S8R IR} SHga § aftfd 7 quT S8 &t
TRATET R & aur Fafafad s & aftfa o aur asf & gifed o3 & Ied smew
T FRA 81 3 MR & SFid TH JUT &1 BT Gia-, faee daral & Faifaa ueriereiial
@1 Taraf & guIfad e S|

H0 | THIHT D | HIFIB-2 H Py TTH GHT BT PN T=AT 5 H faaror
o | THSER | aftfdumaw s | g2 daftla | amfSeH ey | aftfaam awr A
A/ adie | amiF Aam TIINY | Jo-4Haffa | gfed swmra
Safofd faan uaffd 8= | o/ I &l H & ATH
EICIk a1 ol & 91 | giwferd fear
ST 8
1 2 3 4 5 6 7
1. 9™ @s Swon
1. | YR 1. & 1. o Y 1. W®el D T=
2. gedl 2. gedl 2. P9 4 ¥ gftfd
3. = ERILI %ﬁ/ﬂﬂﬂ
. 3. BISHR
A g %UT HIY TS 3
4. & ¥ T,
5. §& geet | TH W
R o
B |
TSR GRI
feag,
LEIRCIRISH
Tl IS faymT

FRTHETT—171009, 27 STFTaRI, 2025

TemiRiva-Taw(1)3/2024-4861-70.—39  faqurmm &1 SfgEET @A
URITTa-T9T(1)3/2024-60482-91 T&Ai® 18-12-2025 & 3=id, foram 81 # a1 &=l
D TAISd PR g TG gRT TG I 4T Fad! I 318 Td Ja HEd fey
T YT UG, e HSt &Y 39 g B SA/gd U d 3R 39 W R &A
& IR 3 RGN URd o= o forg unferepd favam T o,

3R Fifhr IWRIed 3ifdgemT # [y s@fy & iR P +ff sneu/ggma ura T8 gu
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feuTae U &t U FHT & & GisT

3(a: forrad UeRl & IouuTd, fRAd Uew et It A, 1994 ( a1994 BT
AT TBATH 4) DI YRT 3 BT JUYRT (2) GRT Ued fkidl T TN Hd gy, forern Hel

9 SR Fgfeied gt

H gfold I g

&l B gifdd A & TEY ST U B &1 S MM F Faild H [T & B
i, [ded™ Yaridl & Maitad YaIeiRal ®f Uaaiy & gyTad Tal Hl

)
o

TTH JHT BT
T oy
&xAt/aTal
Suafofd
frar e g

IS GBIT-2 |
gitfa I guT &
T & AH

PSS
Ter-2 ¥ aftfa
T IHT
3uafofd 811
are ITHl & AH

T IHT BT
T o
PIY Ho—4
A gftfg
I / I
P gfefera
%m;rm

w

5

|
g
E

G

FEFTER

© ©® N o ok~ 0N~

AEE]

31. Q‘IT:I'ﬂET
32. ﬂ"s’r:[
33 YATS!
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2. faormgs gy
2 |9 1. T98S HYA CEIN] 1. fgs1 DI =T 4
2. "Rl 2. g1 | gfvfa
3. & 3. R H/AH D
4. T 4. FAR BISIR BIS
J&n 3 &
/Y I, IH
guT g |
Tl
3 | gganT 1. UAnT HefaH JHAR 1. THAR DI T 4
2. W8 2. 9gd | giofa
3. Hed 3. WA YA B
4. YAdH 4. e BISHR DI
5. Held IT= 3 b
/Y IH , IH
JUT “qgAnT”
R
3. faorg @s aeieiet
4 | QdEE 1. QAT QgL IRl 1. TR Wﬂ@;}ﬁf;
2. 2. i q
el 3. W8 et TEATH B
‘ JSIR  HIY
T 3 &
/Y I, IH
T
R [ | G [
LGl
ST G,
g,
LEIRGIREE

Ut ISt faHmT

IMAT—171 009, 27 STHaNI, 2026

HEIT-URITTd-TaT(1)3/2024-4878-85.—39 faHm &t SifeREaT Jwom didiva-u=m(1)
3/2024-60498-60506, G 18-12-2025 & 3f=iid, el HRGR & A JuT &3 P Gifdd Hea
89 URATaAT gRI GG U9 94T el ¥ 318U Ud gA1d mfAd fbu 7T & qur Surged, foret
TURWR Pl 39 T~ T, SHATIE U IR 3R 37 W [FaR A & IR = RIwmTier iga
HRA o fore wrfdiepd fasar wa o,

3R Fifer IWRIad siftrga1 # Ay s@afy & +iar U sned/ggmal W faeR fear mar aur
fafer foa T,
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gewd ],
TIdIg d GRITU Ufd ic &1 TRa1a-l FRed @ a1 Fgfatad st & aftfa am qur &=t &t
TIEd B4 & TgY ST UM R ol 37 SR & f<iid I\ U1 &3 &1 e, faemm

Uargdl & fafferd garfieidl &1 ugrafe ol gHifad T8l s

H0 | I T | HIY GA-2 H DI THIHIHIAH | HF IS5 | fqaRur
Jo | THEE | sifgumawr | Semm-2 Haffa | SAd sy o~ | affa amaur &
&t/ Al D1 | % o7} 3 A THINY | 4 Haftfaum/ | gfed SR
3gafefa Uafeid g ardl | o} ol Wi | I & A
fparSr g A & A frar S 8
1 2 3 4 5 6 7
1. oo™ ds gurgR
RE 1. @gd SIS TGART 1. TGART DY - 4
2. # 2. Hfegrd e gftfa
3. YO 3. TRRS /Al Bl
4. S REIG| BISHR BT
o — 4 U J&I 3 &b
o T i R
saran 6. e .
7. A 7. dgd il
2. faor @s sua+
2. |SeR 1. HegR | HeUR qRait 1. TRt DY TS 4
2. IR 2. wRifgai | ¥ aftfa amwy
3. a9 Her | IH B
3. Wgf@ | TSI DI
YR Jem 3 &
4, wifgid | A9 AW, 9
4R JHT IR
5. dardt | A
YR
6. HSIR
I I
wfera,
T ST |

¥ JETeld A9 dEwieleR U4 Wered |l fada aoft afear,
St @ivrsT (f2ovo0)
b gepear @ 1 gowil AN URf : 05—02—2026

s gawr g e g3 9 @, MRl 9e1a 9ara &ell, Su—dedia dfedr, e
FiTer (fRoo)




ST, feATael UQel, 03 WRaw!, 2026 /14 A€, 1947 10933
CRik|

SIEACERI
v —m goRN B IR |

s gaer RiE fem g3 4@ @8, MR 78d 91 $dl, Su—dsdld

HITST (fRovo) 7 39 3rqTeld H URAI-—UF 79 WENT UF gRT gfud fhar € 6 S s
Hmﬂtﬁwﬁ%ﬁw%lmmwuwmaﬁé@ﬁﬁsﬁ I\ ¥ gt oS @
Sfaf #ETel ATl dell 9 HeTel e, UCdR g BUSS & Ioied e H Uil &1 A geber
ﬁ%ﬂ?%ﬁ%w%l%mﬁmﬁaﬁﬁwmﬁmw WWFH
dredl & |

3§ YA YAGl AU & "egH | 3MH Sl bl iud fhar Sir 7 fb SuRiad
IfdT & T B ORI B IR Bl BT DI IR /TR & a1 98 3 056—-02—2026 &1
JATATT IT THIAT 3H BT H BIOR BIHR IoR UL PR FHAT & | BIOR 7 3 B JIa 4

UHaRBT HIRIATE] FS | oTs SIS |

3ot f&=ds 20—01—2026 BT A BEIER g AIER AQTAd H SRI 83T |

AR | FXRIRT / —
WERIS aHEdl fadrg siofl,

afear, Rter sirer ([Rovo) |

9 T e deNiIelaR U9 9ergd qaredt, faaa ooff afear,
Rt @wivreT (fRowo)

e gopeAT : M GOl ARG U9l : 12—02—2026

3 S RE 43 IRE (M, Faril q21d g, Ao aiedR, Su—dsdid afgar, e
®Tel (f2oYo)
I

STH 7T

v —mM TR B IR |

s S g 43 IRE (M, Faril q21d g, Aol aiedR, Su—dsdid afear, e
FTel (Bo90) =1 §9 37aTard # WA 99 UY UF §RI gfad a1 2 6 9@ a9
STad Rig 1S9 o1 siffer # ft g 9 | Uit <t @ Safe #weTe S99 g, uedr
T BUTS D IO e H Urefl BT AW Sad &9l © il ITeld 3 | o Ul e ®dg @
g, UCAR I JUES & o RIS H Y TF Bl TORIT HRAT ATedl & |

31 39 YT YRl TRAMR & ARgH ¥ AW Sl bl JfHd fHAr Sir g fh Swiad
IfFT & AW D GO B IR Al BT IS IR /TR & A1 98 faid 12—-02—2026 BT
AT AT IHIAAdT $9 BRI H IR BhR IoR U B FhdT o | TR T 3 & G H
UhHdRBT HRIATE! T § oTs ST |
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ST el 22—01—2026 BT AR BWER g HAER Afed SR fHar T |

AR | FXARIRT / —
WERIS aHEd! fada siofl,

afear, e sirsr (Rowo) |

¥ IQIe e TeHIaR Y9 Wed |Hiedl fgara siofl, gote, Rrem HiTsT f{owo

HHeHT F0 : 812447 /2025 fhed HapeHT : THUMA
TT R : 58 TRIg UefY : 12—02—2026

1. AN I gF fAud M, 2. /% M YF [qud M, 3. ard wwr 9F fqud M, frari
HETd HEg SURell, dediel gets, Rrar &irs, f2ovo T |

ERIk

1. ST BHAT ST U I oATed, 2. A1 ]9 F S7eR, 3. SRl o Uil HY BAR,
aRIRTOT HigTel o IuRell, Tedlel geois, foTar HivTsT fovo - gfcrareTor |

g ——feArae ueer q-—Iora I, 1954 @1 €RT 123 & IFFid Y @i Ho 58, Wl
<0 94, 95 WERT fdbxl—13, Yl T&TG] 00—71—34 TdC., HETl AUS SURGl, UCAR gl
g=all, dedlel gaoig, STl BiTel, f2ovo aqoid SHE=<l ay 2021—2022 & H[H 9o &g
TR |

SRIFT JHEAT THUH 59 AT H IR & | SR GIAar&RTor & &g aR Fqq
SR f&d g fheg o7 arfiel S99 *iQTeld & T gY IR 9 &1 SWiad UfdaraiTer & adad
U S ITGTeld H SUST B UT W@ B | 37 IQTAd Bl Agfe 3q I8 g B ga © fF Swad
YIaTERToT &7 HERY a6 | dHid 8F1 ™T ¢ |

3 3fd 9 FIABR ISUF 2090 T HLA FATEl IR & AegH | IR Uirara T
B iU far Sar € 6 9 gedm gahedr o IRdl gq faTid 12—02—2026 1 JfeTewlen] o
JETAd H TSI AT Geblercd BIGIR 3MTY 312l RSO B YR H UDHaRBT HRIATS! JHeT H

Mg ST |
ST e 17—01—2026 BT B BXER I HIEY Ifed SINI fhar 1T |

AER | IR / —
TErId aHedl fadra sioft,
gefs, fSrerm wrrst (f2ovo) |

§ QAT ARG TEWIdeR Gd e wHredl, fgdra 2iofl, gels,
St @i (fRovo)

HhEAT 0 : 812446 / 2025 fh¥d GobedT : ThU
Grar TR — 35 AR Rl : 12—02—2026
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1. |/l I g3 fqud M, 2. w% M YA Aud M, 3. ard wwr gF faud <M, e
HeTd AYS IURel, dedlal gors, [Tl HiTel, fRodo A |

ERIE

1. STFRT HHAT ST U T ofTed, 2. A1 ]9 F SR, 3. SRRl ®o Uil 9 BAR,
FaRIRTOT HigTer Hoe U, Tedlel geofs, e HivTs, f2ovo  gfcrareTor |

v ——fRArae Uasl Y—RIoRa AR, 1954 &1 €RT 123 & I=vid A @il Ho 35, Wl
0 51, 52, WIRT fdb<i—04, Y&l dIaTal 00—29—71 ©dc., HEldl HUS ggell, YcdR gl
oall, dedlcl goTg, [Tl BiTsT 20U aqoid STHTaw=<! ¥ 2021—2022 & A fadrer %g
qrfFT—uH |

SIRIFT JPHEAT THUH 59 UG H IR & | SR GIAar&RTor & g aR A9
SR {6 Y foeg o= ARTTel $9 STaTeld &l WIS U IR A &1 SURIGK URardiTor & oA U
S 3Tl H SUSAR B UT 3@ B A IM_TAd @l Adfic ¥ I8 RIg B @ T fF SWiaw
YIAGTERTOT &1 HIERY dRdb | THIe 841 3T T |

3 39 $H AR IS(UF f20U0 T HYA! HATG! TR & AegH § SURIGd UfcraraiTor
B G fbar Srar g fb 7 Tod™ geear & IRl gq fQid 12—02—2026 PI JEEHIERT B
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3. TRIAT T SIS TR o Y TH FWASR A A 9 G @ AT |
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M GO BRI IR PIg Yok d ARGl & Al 98 f3Aih 26—02—2026 DI U: 10.00 dol
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In the Court of Naib-Tehsildar-cum-Executive Magistrate, Raja Ka Talab,
District Kangra (H.P.)

File No. 24 /TEH/2025 Date of Institution : 16-12-2025 Case Titled : Correction of Name

Smt. Jyoti Sharma w/o Sh. Vinod Kumar Sharma, r/o Village Thakurdwara & P.O. Rehan,
Sub-Teshil Raja ka Talab, District Kangra (H.P.) .. Applicant.

Versus

General Public .. Respondent.
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Notice of the General Public

Whereas, Smt. Jyoti Sharma d/o Puran, r/o Village Thakurdwara & P.O. Rehan, Sub-Teshil
Raja ka Talab, District Kangra, H.P. has filed an application before the undersigned in which she
has stated that her correct name according to Gram Panchayat record, Aadhar Card, Bank Record,
Mark List etc. is Smt. Jyoti Sharma d/o Sh. Puran but due to clerical mistake her name has been

wrongly entered in Revenue record of Mohal Thakurdwara, Patwar Circle Chhattar bearing Khata
No. 6, Khatoni No. 10 in Mohal Thakurdwara.

The enquiry of the application filed by the applicant was conducted through field revenue
agencies and after receiving report from the field revenue agencies, it has been observed that the
applicant's correct name is Smt. Jyoti Sharma d/o Sh. Puran but the name of the applicant is
recorded in revenue record is Smt. Jawala Devi d/o Sh. Puran.

Now, therefore, in pursuance of section 38 of H.P. Land Revenue Act, 1954, proclamation
is hereby issued to all General public concerned that objection in this regard for the correction of
the name of Smt. Jawala Devi d/o Sh. Puran shall be heard by the undersigned on in his
court at Raja Ka Talab. Any person having any objection to make in the matter may due so on the
said date and place in person or through legal practitioner or through recognised agent. In case of
non-appearance proceedings will be taken ex-parte and necessary action in this matter will be taken
accordingly as per law.

Given under my hand and seal of the court on 17-01-2026.

Seal. Sd/-
Naib-Tehsildar-cum-Executive Magistrate,
Raja Ka Talab, District Kangra (H.P.).

In the Court of Naib-Tehsildar-cum-Executive Magistrate, Raja Ka Talab,
District Kangra (H.P.)

File No. 25 /TEH/2025 Date of Institution : 16-12-2025 Case Titled : Correction of name

Smt. Shikha Sharma w/o Sh. Anil Kumar, r/o Village Thakurdwara & P.O. Rehan, Sub-
Teshil Raja Ka Talab, District Kangra, H.P. .. Applicant.

Versus

General Public .. Respondent.

Whereas, Smt. Shikha Sharma d/o Puran, r/o Village Thakurdwara & P.O. Rehan, Sub-
Teshil Raja ka Talab, District Kangra, H.P. has filed an application before the undersigned in which
she has stated that her correct name according to Gram Panchayat record, Aadhar Card, Bank
Record, Mark List etc. is Smt. Shikha Sharma d/o Sh. Puran but due to clerical mistake her name
has been wrongly entered in Revenue record of Mohal Thakurdwara, Patwar Circle Chhattar
bearing Khata No. 6, Khatoni No. 10 in Mohal Thakurdwara.
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The enquiry of the application filed by the applicant was conducted through field revenue
agencies and after receiving report from the field revenue agencies, it has been observed that the
applicant's correct name is Smt. Shikha Sharma d/o Sh. Puran but the name of the applicant is
recorded in revenue record is Smt. Champa Devi d/o Sh. Puran.

Now, therefore, in pursuance of section 38 of H.P. Land Revenue Act, 1954, proclamation
is hereby issued to all General public concerned that objection in this regard for the correction of
the name of Smt. Champa Devi d/o Sh. Puran shall be heard by the undersigned on in
his court at Raja Ka Talab. Any person having any objection to make in the matter may due so on
the said date and place in person or through legal practitioner or through recognised agent. In case
of non-appearance proceedings will be taken ex-parte and necessary action in this matter will be
taken accordingly as per law.

Given under my hand and seal of the court on 17-01-2026.

Seal. Sd/-
Naib-Tehsildar-cum-Executive Magistrate,
Raja Ka Talab, District Kangra (H.P.).
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HHEHT ST TSIHHROT

Mr./Mrs./Ms. Nirmala Devi d/o Fatto Ram, r/o Village Bangrehar, P.O. Gharoh, Tehsil
Dharamshala, District Kangra (H.P.).

Vs.

1. The General Public.
2. The Registrar Birth & Death, C.M.O. Kangra at Dharamshala.
3. The Commissioner, Municipal Corporation Dharamshala.

T —umefHT—uz SR GRT 13(3) f2AMEe U<, ST Ud Jg USidhRoT JffAf+raH, 19609,

Mr./Mrs./Ms. Nirmala Devi d/o Fatto Ram, r/o Village Bangrehar, P.O. Gharoh, Tehsil
Dharamshala, District Kangra (H.P.), at present w/o Sh. Ishwar Dass, Ward No. 09, Upper Majhtli,
P.O. Pathiyar, Tehsil Nagrota Bagwan, District Kangra, H.P. 9 9 37qTeld H EITQJCFlT—
qHeA TR fHa1 § & SHa1 S fdie 12-00-1955 BT Tiq dREs, deilel e #  gai
2 UR=g THO W0 ereIer / et um tard § o /g YRR H Uoligd 9 €| 1 O U4
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qg fafor doiipa f6d S & omeer 3y S | 39 Aifed S¥dsR—gel Al & gRT
ST BT qAT TG wERl B gRa fhar S 8 6 Al fB @1 W SRS Nirmala
Devi d/o Fatto Ram @ 5= faf¥y doiigd R ST R 1 Yaxmol &1 df 98 39+ YaRTSl g9l
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HHEHT : STH TGIThRUT

Mr./Mrs./Ms. Rekha Devi d/o Late Jagat Ram, r/o Village Masred, P.O. Mandal, Tehsil
Dharamshala, District Kangra (H.P.).

Vs.

1. The General Public.
2. The Registrar Birth & Death, C.M.O. Kangra at Dharamshala.

3. The Commissioner, Municipal Corporation Dharamshala.

a9 ——UTAT—u= SR gRT 13(3) f29Terel el S99 U9 9g USiiaRoT AfafaH, 1969.

Mr./Mrs./Ms. Rekha Devi d/o Late Jagat Ram, r/o Village Masred, P.O. Mandal, Tehsil
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AR | FXRIRT / —
PRIBR] GUSTIBT,
gHeITe, T st (fRowo) |
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9 IIeTeld WD Iared! fgdid 2ot Ud dRIGRT SveIiSan), dedicl SHea,
St @it (fRovo)

HHEHT : STH TOIThRl

Mr./Mrs./Ms. Urmila Rana w/o Sh. Bishambar Singh, r/o Ward No. 12, Mohal Upper Barol,
P.O. Dari, Tehsil Dharamshala, District Kangra (H.P.).

Vs.
1. The General Public.

2. The Registrar Birth & Death, C.M.O. Kangra at Dharamshala.
3. The Commissioner, Municipal Corporation Dharamshala.

a9 ——UTAT—u= SR gRT 13(3) f29Terel el ST U9 9cg USiiRoT AfafaH, 1969.

Mr./Mrs./Ms. Urmila Rana w/o Sh. Bishambar Singh, r/o Ward No. 12, Mohal Upper
Barol, P.O. Dari, Tehsil Dharamshala, District Kangra (H.P.) 9 S 3qTeld H Wi_—u3 dfzd
JHeAT SRR fhar § & ITa! 989 ST oM gl Wo TR Rig 3 w@o dRaa Rig @ 99
& 20—09—2023 P §S & U] THO W0 LRI /HaId I vamrdd H o /Jg IfoRex H
Uoflepd 9 8| o O 9 gog Ay uolied fhd o & ey o o | 59 Hifew seaer g
gATal & §RT AAKT SIdT bl 90l FHa el & gied fear Sirar 2 b afe fedr ar «f
SWRIFT ST RO Ul ¥ TR 8 g3 o dRda R &1 g [y uoligpa fbd o aw
PIS TARTS 8 Ol I8 ITYT TaRTSl AN JeTeld § e 26—02—2026 I AT IT Teblelad
BIOR BIBR JAUAT YARTST UL PR Hhll © AT Al qUL—uF o 9 §g (Al gsiieqpd B
NIEECINECI CR R FGIC AR CURT Il

3T fadTd 27—12—2026 BT TR EXER T HAIEX 3MaTed SR SR fdoar 13 |

AR | FXATEIRT / —
BRIBRT TUSIEIHNI,
R, [T BT (fRowo) |

g IIeTeld Weld garedl fgdid 2ot Ud dRIeRT SveIiSan), dedicl SHea,
ST @it (fRovo)

HHEHT : STH TOIThRIT

Mr./Mrs./Ms. Thinley Thokmey s/o Sh. Mr. Wangchen Lhago & Dolma, r/o Namgyal
Monestary Mcleodganj, Tehsil Dharamshala, District Kangra (H.P.).

Vs.

1. The General Public.
2. The Registrar Birth & Death, C.M.O. Kangra at Dharamshala.
3. The Commissioner, Municipal Corporation Dharamshala.
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T —umeiHT—u= SR GRT 13(3) f2ATS USRS ST UG Jg USIhRoT JffAfeaH, 1969,

Mr./Mrs./Ms. Thinley Thokmey s/o Mr. Wangchen Lhago & Dolma, r/o Namgyal
Monestary Mcleodganj, Tehsil Dharamshala, District Kangra (H.P.) 5 S 3faTefd H Wref_—ux
H%HWWW%‘%WWWM —01—1972 I B3 & W= THO Ao
THETAT / T I daEd § o /g JoRex H Uolied | 2| o o A uoiied fd
SN @ Sy A o | 39 A TIAER T N A B g WA ST BT qem wfd
Rl B giad fear Sar g & afe f& @1 ¥ SWIed Thinley Thokmey s/o M.
Wangchen Lhago & Dolma @1 571 fiIfr dsiiqd fhd SM R PS5 RISl 81 A1 98 37T YaRTol
TART IGTAd ¥ &I 26—02—2026 P ST AT IHIAATT BIOIR BIBR AT TARTS U IR
HHAT & AT JAlldd 0F—u3 o9 g g [ doligpa fhd o ar areer oikd ar &
SR |

ST fRATd 27—12—2025 B AR &R T HIE 3lETerd SR STRT fohar 13 |

SR | FXRIRT / —
PRIPBN] TUSTIETHNI,

gHeITe, Tl st (fRowo) |

§ IETAId TS deNileiaR U9 9erae aaredr, f3a ol afear,
St sl (fRovo)

e gopeHT : T ol ARRT U : 24—02—2026

SN IReFT e g7 A 9, Al 981d fSrden 98w, Aol AfeaR, Su—dgdd AR,
St st (fRovo)

3T ST
v —mM goRN B IR |

SN IR 5 g7 R®A 95, Al 981d Breen 98w, Aol Af¢IR, Iu—dgdld AR,
Rtem @RSt (fRovo) =1 39 37cTard H A—ux #7Y WU UF gRT grd fhar 2 6 sda fuar
BT A A R °q 2| SHAD 31 e H W g A A U <ol B | wafd AwTel R
T, YTIR g SIFU-RT & <o e # ureft & fdr &1 9m 9 9 g9 8, Sifd TTera
2| 3 Uil AT f3rhe 8% UCAR g SMEURT & JToRd Réfe H 3o fUdr & M &

GO HRATT ATET ¢ |

3T T YA YATGl TAEET & ARgH H 3H Sl bl iud B Sk 7 b SR
FfHT & AW B ORI B IR Al BT DS IoR /TR 8 AT 98 &6 24—02—2026 Bl
JATATT IT THIATH 3H BT H BIOR BIPHR IoR UL PR FhdT & | BIOR 7 M B I 4

UHaRB HRIdTel M H ollg SITedT |
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3T faIe 27—01—2026 PI WX EKIER T HIBR AaTeld H SIRI §aAT |

AR | SATEIRT / —
TErIS aHTedl fadra sioft,
gfear, frer wimer (o 9o) |

9 JETAd A deNiIelaR U9 9ergd qaredt, fada ool afear,
St @wivrsT (f2ov0)

b gepear @ 1 gowil AN URf : 12—02—2026

3l A IO YF g @, ORIl HeTel HawRT, SheR Dlol, Su—agdld dfedr, el
®iTel (f2odo)

SATH ST1dT

v —a goRN T dR|

2l H&" X0 g Aidd Fw, FaRil #8Tel Hax}I, S[HeR $iol, Su—dedld AfGIR, el
FrreT (fBovo) 1 9 JfaTerd # WIHI-UF 7Y wAu U gRT qfud fhar 2 & SHdT et T
qed XU R | SIS ERT WY Gl o aiftverg ¥ off s AW ¥ Ul ool ¥ wefe Herd
HERT, BT USIR I RATeRIS, ATl Frelak YR 0 Gedl & Ioid Jffverd # ureff & foar
BT A FaT FAR O ¥, Wb Tord ¥ | o wreff SuRie afdfa <rod Repte ¥ o A

ORI HRAMT ATE & |

3d: 39 A GGl TRl & "egH W 39 Sl bl e fhar Sirar g fb SuRiad
IfdT & AW B GO I IR A B IS IR/ TARIS B A1 98 faAiB 12-02—2026 B
AT AT THTATH 59 BRI H BIOR BB IoR U B FhdT & | BIOR 7 A T IR A
UhdRBT HRIATET T § oTs ST |

31TST &I 22—01—2026 DI WX FRIER g HIBR JaTeld A ST §aTT |

AR | FXAEIRT / —
FERId qHTET fgdia Siof,
gfear, Rrer e (fRo 9o) |

§ IETAId TS deNiIeiaR U4 aerae garedr, fgd ool afear,
St @i (fRowo)

e gopeAT : T ol ARRT U : 12—02—2026
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$ AT T YA Hde] YW, AT A8 <29, Su—dgdrd dfedr, e wivsT (fZovo)

ERIE

SIEACERI
v —mM TR B IR |

s T T YT el ¥, Farl AeTd 97, Su—dgdd AfedR, e sirsT (fZovo) =1
9 IfETed H AU 7Y 99 UF gRT giod a1 © & 9 fUdr &7 efel 9™ Hdel I
2| STP gRT AT Held o Afer™ H ol s A ¥ Ufd<) o ® | Sefd "l g%, Ucdr
T S o Ao | il & far &1 9m R g5 7, Sifd Tod B | o el SwRie afti
oG Rapfe # 9= fIar & A @ o HramT aredm ¢ |

31 39 YT GGl TRUMR & ARgH ¥ AW Sl bl JfAd fHAr S g fh Swiad
IfdT & AW D GO B IR Bl BT IS IR /TR & A1 98 a6 12—-02—2026 Bl
AT AT THTATH 59 BRI H BIOR BB IoR U B FhdT & | BIIOR 7 A T IR A
UhHdRBT HRIATE] T § oTs ST |

31TST &I 22—-01—2026 DI WX FWIER g HIBR JaTeld A ST §aTT |

AR | FXRIRT / —
WERIS aHEdl fadrg siofl,

afear, f57em ®irer (Ro wo) |

¥ IR 9 HERIG FHIE g #of, goEgR, forer s9RgR (fZovo)

foreret o ot et - T TR e G
24 /NT /2025 eIkl 29—08—2025 10—02—2026
wolla FAR
T
EEICRR I

qTeRIT ABTel F=dl dell dediel oy foTell 4RYR (f2ov0) |

SIRIH I abeAT (e THAM ghAT SMEBwen] ®I J&lad H [daRe= § foraH
gferardrTor |dft 1. vEe Rig g3 AT 43 Sie, 2. g9 Rig g3 At 43 Sie, 3. 99 g Afn
U3 SIC, 4. HAT <A1 fdgar AfRr g3 S, 5. 9oiqd 6 YF Slidl 9F SIC, 6. B g JF Slidl
93 I, 7. BHAT <dl Al SlibT g Wi, 8. HWIl qdl fdwgar Sifer ga Sie, 9. &8l 43 oic 4d
HISM, 10. fawe_T <@t g1 STe gF Al 11, M6l <dl Y31 S YF Aioll, 12, el <dl g3 5ic g4
AISH, 13. Hell <! QA gsa1 GF Aol 14. 9 <5 QA G99d1 GF A6l 15, SHDT G G,
16. g1 <dI QAT &=1gA1 YF Aloll, 17. Ifa= R g3 AEY] 4 Aol 18. Selig {48 43 A8 4F
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AISH, 19. WU AT GF A8 A Alell, 20. W9 I< YF AR GF AN, 21. AR I I3
RYUd A g, 22. YP Fe Y ROUd YA oI, 23. W9 T G YUY Y oY, 24. IR e
U3 ROUd YA oy, 25. afod R A vEUd YF oy, 26. grew qdl [dudl jgud YA o,
27. YIFPR XM Y3 BNl Y3 @, 28 BH I Y ¥BGal YF g, 29. O I YA ALoIal
9F oY, 30. WRIAT <dl A wEolal JF &g, 31. P <dl g weener gF &g, 320 1 <dl
Al TESET YA oy, 33. AT <dl YAl BTl Y @, 34. YA <Al fqgar wgener g oy,
35. UR UA o YA M, 36. 3R R4 A Ml A oikg, 37. XAl YF TET Y Y,
8. I <dT G w1 U &g, 39. DI <dl QAT TIMT JF &g, 40. DA <dl G M gF

41. Ta9ar <d1 O S g A, 42, 060 <dl YA S YS oY, 43, QMG qdl faerEr
U3 o, 44. dex A g diedr g3 Ay, 45, 091 9T digdt 43 Ay, 46. doied Rig 4o
dex R g3 dlgdl, 47. Gord 991 g3 F1a®T S <& v 9d1 gF Sic, 48. MMM <dl P31 Faamr
IH <P I qdl JF TIc, 49. choi%lchNlﬁMc@lwéé‘cﬁa?{aﬂTgaaE 50. AT AT
gofl gt S® < T I g S g Higlel Wil hofl desitel gorgy e sRgR

w

SRRH Tl o &7 arffiad IRIRYT a¥e I T8l 8 U7 Y8 2| S9fiv S guiRaT
IR $IABR ERT Jod fhar S1ar & & a8 gohaAr &1 WRdl g ﬁ?ﬂ‘cﬁ 10—02—2026 I JIcT:
10:00 §S1 ITATATT AT ThTeTd ST BT H BIOR MM 3T=IAT 3MUD fI6g THARBI HRIATS!

A H TS I |

31TST &I 21—01—2026 DI WX BLKIER g HIBR IaTeld gRI STRI G |

HIEN | BRI / —
AT FHTEd| fgdi 2of
IoTgR, e g4RYR (fBovo) |

§ JAQTerd ST1d FeRId FaTEdl fgaid Ao, FogR, e s4RgR (f2ovo)

forerer o fepet e g qRR AR
26 /NT /2025 SEasIE] 29—08—2025 10—02—2026
SNIERETIN
CRIG]
yHIg RiE enfe

I AT A=l Dol dediie] GorgR fSrerr s9RgR (fBovo) |

SWRIh aftid GHeAT b THdAM ghad AUEwEn] &I faTad d farea & forad
gfrardiTor |dsht 1. vHe Rig g3 A g3 oie, 2. o9 Rig g3 A 43 wie, 3. g g |fan
93 GIc, 4. BT <4l fqgar AT g3 Wie, 5. deied g YA Siiel Y O, 6. BH K8 Y3 Siidl
93 O, 7. BHAT <dl Al ST §F Wi, 8. HWIl qdl fdwgar Sifer gF Sie, 9. &8l 43 oic 4d
HIG, 10. faeRT <& YT Sie g Aol 11. 6l <dr g1 Sie g3 Adioll, 12, giell qdl g3 9 gA
AISH, 13. el <dl GAT B-igar GF Aol 14. 9 <5 YA °9gAT gF Aioll, 15, SEaT GAT G,
16. G@T <d1 YT B=igA1 YF HAioll, 17. afes R4g g3 Ar8v] gF 4dloll, 18. qeiiu {8 g3 8] g3
AISH, 19. WU AT YF W8V YA Hloll, 20. WIaH I Y WIEYL YA Hloll, 21. SRR I gd
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RO YF o, 22. YHET I Y EUd GF oRg, 23. WH T Y 9T YT oY, 24. IR T
UF REUd JF oikg, 25. dred RHE UF gUd YF oY, 26. gaw odl fdgar gud YA o,
27. YIFPR XM Y3 IBSE] Y3 &, 28 B d< Y ¥BOal G o, 29. U o< Y3 ALolal
93 g, 30. WRIAT <Al YAT WESlal YF oikg, 31. e qdl gAT wEelar gF oiRkg, 32. 91 <dl
Al TESET YA okg, 33. AT <dl YA BTl YF @, 34. YA <Al fqgar weener g oy,
35 R U oG YA AMIGH, 36. FAR R YF M YF oRg, 37. XAl YA WAl YF oG,
38. AT <dl GAT 2T YF &g, 39. Pl <dl YA M IF kg, 40. BAI <dl Y3 T GF
g, 41, Tawer < gAT M YA oRg, 42. ]ISl <dl QA ST U O, 43. SIE]) <dl faedn
TG, 44. dex Rig gF digdr g9 g, 45, 991 47 <igdr 49 {3, 46. deiea Rig 43
93 SEdl, 47. Aol 9 YF b1 S® <P dwa 9 YA I, 48. 3T qdl YT T

<® I gHl GF I, 49. HHAY HARI YA b IB <Hh I a|l G Wi, 50. AMT <dl
fapr 5% ¢h T 9Hf g3 T AR AETe Al dofl Tewlel GourTgR forel sHRT

SRS UfAITENToN &1 driiiel AR d¥is I S8l 81 U7 R8 2| SOfolU S8 goffRdl
FGER FIAER GRI YU a1 S & fb g8 gebear &l URdl g faAld 10-02—2026 1 Wwe:
10:00 9T JFATATH IT gbTeldd IfETld ol H BIOR ATd JAT AMUb fI6g ThdRbl BRI

I H TS SITQHAT |

3ITST T 21—01—2026 BT AX BXIER G HIER IAQTeld §RT SINT Gl |

AR | TEAERT / —
ErId aHedt fadg soft
gogR, f51er s9RYR (fRovo) |

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bhoranj,
Distt. Hamirpur (H. P.)

1. Rajesh Kumar s/o Sh. Munshi Ram, Village Dehra, P.O. Hatwar, Tehsil Ghumarwin,
District Bilaspur (H.P.) aged 47 years old.

2. Jyoti d/o Sh. Purshotam Lal, Village Deyog, P.O. Hanoh, Tehsil Bhoranj, Distt.
Hamirpur H.P. aged 33 years old.

Versus

General Public

Subject.— Notice of Intended Marriage.

Sh. Rajesh Kumar and Jyoti have filed an application u/s 5 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they intend to solemnized their marriage within next three calendar months.

Therefore, the general public is hereby informed through this notice that if any person who
having any objection regarding this marriage can file the objection personally or in writing before
this court on or before 13-02-2026. In case no objection is received by 13-02-2026 it will be
presumed that there is no objection to the above said marriage and the same will allowed
accordingly.
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Issued today on 05-01-2026 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bhoranj,
Distt. Hamirpur (H. P.)

1. Sh. Abhilash Kumar s/o Sh. Raghubir Singh, Village Kot Langsa, P.O. Awah Devi,
Tehsil Bhoranj, District Hamirpur (H.P.) aged 35 years old.

2. Pushpa Devi d/o Sh. Paras Ram, Village Badagran, P.O. Panihar, Tehsil Banjar, Distt.
Kullu at Present Village Shansher, P.O. Dahuri Dhar, Tehsil Sainj, Distt. Kullu H.P. aged 33 years
old.

Versus
General Public

Sh Abhilash Kumar s/o Sh. Raghubir Singh, Village Kot Langsa, P.O. Awah Devi, Tehsil
Bhoranj, Distt. Hamirpur & Pushpa Devi d/o Sh. Paras Ram, Village Badagran, P.O. Panihar,
Tehsil Banjar, Distt. Kullu at Present Village Shansher, P.O. Dahuri Dhar, Tehsil Sainj, Distt.
Kullu, H.P. have filed an application alongwith affidavits in this court under Section 16 of Special
Marriage Act, 1954 (Central Act) as amended by the Marriage laws amendment by Act 01, 49 of
2001. that they have solemnized their marriage ceremony on dated 14-12-25 at Village Kot
Langsan, P.O. Awah Devi, Tehsil Bhoranj, Distt. Hamirpur as per Hindu Rites and Customs and
they are living together as husband and wife since then. Hence their marriage may be registered
under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objection personally or in writing before this
court on or before 13-02-2026. After that no objection will be entertained and marriage will be
registered accordingly.

Issued today on 05-01-2026 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Bhoranj, District Hamirpur (H.P.).

9 ISTId Aed gaEdt fga Avf), Jedia |er, ar Ave,
e ew

et <o - 01,/2026 TRIG HRG3T : 28—01—2026 ARRT Ul : 28—02—2026
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S QAT AT <dl, Fard #aT1 e, STheR 2rvg, dgdldd |ey, frelr /uel (f2ovo)
- TRk |

SIEAVEGI g |
faya—sr1 el 351 &% IR SeAER AR UF—42AT 9474 |

START M7 S Il Gl BAR, Fardl #aT1 R, STdher evg, dediiel 9, foTelr Avel
(fRowo) 71 59 =maTerd H URMAT-U= gmuawﬁqqqﬁm%ﬁ?mf@%ﬁa%gﬁraﬂwﬁﬂw
17—07—2016 P! IHd Ugd B Hol AT H 3T 2 olfhd SISMAEY UaId Tlvg & o
Wﬁaﬁﬂé’rWW|muﬁ€hﬁaﬁg€ﬁmwﬁ?ﬁﬁw —07—2016 T UAIT TIUg
B o RfoRex # a5l b Wi |

SRIFT URAT-U5 & HeH H I SHdT Bl $9 SIIER WHER UF /JH1 G4l & ATH
q gfod fear S § 6 ofR foddl @fad & Sad wil @ g @ 9 fafYy g fey S
IRI Blg IOR/UARIST & I 98 A T Jhlerd 30T ToRol 59 < ¥ fdi®
28—02—2026 PI YT 10.00 Io I Yd IURLT BIPR U HR Ahd @ | FRFd sr@f & SRM
B W SOR /TR 7 AM P G # M OFal & [I6g UhdRGT G 3Md H g
ST |

Ig TITSR IS feAid 28—01—2026 HI AR BER d A U gRI ORI fhar
AT |
AER | FEIRT / —
WERIS aHTedl fada siofl,
aedTel ez, fSretr AvSl (f2ovo) |

CHANGE OF NAME

I, Rakesh Kumar s/o Nikka Ram, r/o Vill. Sagirthi, P.O. Noa, Tehsil Sadar, Distt. Bilaspur

(H.P.) declare that I have changed my son's name from Veenit Kumar to Vanit Kumar. All
concerned note.

RAKESH KUMAR

s/o Nikka Ram,

r/o Vill. Sagirthi, P.O. Noa,

Tehsil Sadar, Distt. Bilaspur (H.P.).

CORRECTION OF NAME

I, Sarn Singh s/o Sh. Dharm Chand, r/o Vill. Andrond, P.O. Brehi, Tehsil & Distt. Chamba
(H.P.) declare that in my Aadhar Card bearing No. 8807 3560 4592 my name is wrongly entered as
Sarnu, which is incorrect. Whereas my correct name is Sarn Singh. I shall be known as Sarn Singh
for all purposes in future. Please note.

SARN SINGH

s/0 Sh. Dharm Chand,

r/o Vill. Andrond, P.O. Brehi,
Tehsil & Distt. Chamba (H.P.).
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CORRECTION OF NAME

I, Meera Devi d/o No. 6251101 Rank Havildar Late Sh. Faquir Chand, r/o Mohalla Galua,
Ward No. 3, Tehsil & Distt. Una (H.P.) hereby declare that in my Birth Certificate my mother's
name has been wrongly recorded as Taro Devi instead of Tara Vati. It is further clarified that in all
my other documents, as well as in my mother's PPO and Death Certificate, her name is correctly
mentioned as Tara Vati. So kindly correct it.

MEERA DEVI

d/o Late Sh. Faquir Chand,

r/o Mohalla Galua, Ward No. 3,
Tehsil & Distt. Una (H.P.).

CHANGE OF NAME

I, No. JC-520293A Ex Sub. Major (Hony. Capt.) Jagdeep Singh s/o Sh. Gian Singh, r/o
Vill. Jajar, P.O. Aloh, Tehsil Rakkar, Distt. Kangra (H.P.) hereby declare that I have changed my
daughter's name from Reetu Rani to Nidhika Rana vide affidavit No. 599/ML, dated 22-11-2025
before Executive Magistrate Rakkar, Distt. Kangra (H.P.).

JAGDEEP SINGH

s/o Sh. Gian Singh,

r/o Vill. Jajar, P.O. Aloh,

Tehsil Rakkar, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Shivani w/o Sh. Sandeep Vasudev, r/o V.P.O. Pubowal, Tehsil Haroli, Distt. Una (H.P.)
hereby declare that [ have changed my name from Shivani Devi to Shivani. Both the name Shivani
Devi and Shivani are of one and same person. All concerned note.

SHIVANI

w/o Sh. Sandeep Vasudev,

r/o V.P.O. Pubowal,

Tehsil Haroli, Distt. Una (H.P.).

CHANGE OF NAME

I, Bhama Devi d/o Sh. Achhar Ram presently w/o Sh. Kishan Chand, r/o Vill. Rudhan, P.O.
Baloh, Tehsil Bhoranj, Distt. Hamirpur (H.P.) declare that I have changed my name from Bhabna
Devi to Bhama Devi. I shall be known as Bhama Devi for all purposes in future. All concerned
please may note.

BHAMA DEVI

d/o Sh. Achhar Ram Presently w/o Sh. Kishan Chand,
v/o Vill. Rudhan, P.O. Baloh,

Tehsil Bhoranj, Distt. Hamirpur (H.P.).
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CORRECTION OF NAME

I, Kiran Kumari widow of Rajinder Singh, V.P.O. Dada Siba, Tehsil Dada Siba, Distt.
Kangra (H.P.) declare that my name is wrongly recorded in my late husband Rajinder Singh's
service record, retired from BSF as Kiran, whereas my correct name is Kiran Kumari. That my

name may be corrected in my late husband's service record. Concerned note.

KIRAN KUMARI

widow of Rajinder Singh,

V.P.O. Dada Siba,

Tehsil Dada Siba, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Suresh Kumar s/o Sh. Roshan Lal, r/o Vill. & P.O. Ukhali, Tehsil & Distt. Hamirpur
(H.P.) declare that I have changed my minor daughter's name from Ishika Sharma to Ishita Sharma.
She shall be known as Ishita Sharma for all purposes in future. All concerned please note.

SURESH KUMAR

s/0 Sh. Roshan Lal,

r/o Vill. & P.O. Ukhali,

Tehsil & Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Roopu s/o Sh. Manu Ram, r/o Vill. Molo-Khurd, P.O. Ochghat, Tehsil & Distt. Solan
(H.P.) declare that I have changed my name from Roopu to Roop Ram. Please note all concerned

for further.
ROOPU
s/o Sh. Manu Ram,
r/o Vill. Molo-Khurd, P.O. Ochghat,
Tehsil & Distt. Solan (H.P.).

CORRECTION OF NAME

I, Sarvjit Kaur w/o Balbir Chand, r/o Vill. Ruhalkar, P.O. Jalari, Tehsil & Distt. Kangra
(H.P.) declare that inadvertently my name has been recorded in the Aadhar Card and Parivar
Naqual Register as Surjit Kumari, whereas my correct name is Sarvjit Kaur.

SARVIJIT KAUR

w/o Balbir Chand,

v/o Vill. Ruhalkar, P.O. Jalari,
Tehsil & Distt. Kangra (H.P.).
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CHANGE OF NAME

I, Kamlesh Arora w/o Sh. Kuldeep Arora, r/o Mohalla Lower Julakhri, P.O. Chamba, Tehsil

& Distt. Chamba (H.P.) declare that I have changed my name from Kamlesh Kumari to Kamlesh
Arora. All concerned please may note.

KAMLESH ARORA

w/o Sh. Kuldeep Arora,

r/o Mohalla Lower Julakhri, P.O. Chamba,
Tehsil & Distt. Chamba (H.P.).

CORRECTION OF NAME

I, Bindeshwari w/o Sh. Hitesh Bhandari, r/o V.P.O. Karcham, Tehsil Sangla Kanai, Distt.
Kinnaur (H.P.) declare that my name in my son Agrim Bhandari's Matric Certificate have been

wrongly entered as Bindeshwari Bhandari, whereas my correct name is Bindeshwari. Concerned
note.

BINDESHWARI

w/o Sh. Hitesh Bhandari,

r/o V.P.O. Karcham,

Tehsil Sangla Kanai, Distt. Kinnaur (H.P.).

CORRECTION OF NAME

I, JC-797112N Ex. Risaldar Major (Clk.)/Hony. Lt. Bhushan Lal s/o Late Sh. Jagdish Ram
aged 62 years, r/o Backside of Kali Bari Mandir, Ghughar (Aima), P.O. & Tehsil Palampur, Distt.

Kangra (H.P.) declare that my name is wrongly entered as Bhushan Lal in my amry service record,
whereas my correct name is Bhushan Lal Sharma. Please note.

BHUSHAN LAL

s/o Late Sh. Jagdish Ram,

r/o Backside of Kali Bari Mandir, Ghughar (Aima),
P.O. & Tehsil Palampur, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Ashak Muhammad s/o Sh. Meer Sain, r/o Village Naini, P.O. Jeori, Tehsil Rampur, Distt.
Shimla (H.P.) declare that in Aadhar Card bearing No. 5698 3404 0019 my name is wrongly
entered as Ashik Mohmmad, which should be correct to as Ashak Muhammad. Please correct this.

ASHAK MUHAMMAD

s/o Sh. Meer Sain,

r/0 Village Naini, P.O. Jeori,

Tehsil Rampur, Distt. Shimla (H.P.).
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CHANGE OF NAME

I, Pratksha Devi (New Name) aged about 49 years w/o Sh. Bishan Dass, r/o Vill. Sarahan,

P.O. Sarahan, Tehsil Karsog, Distt. Mandi, Sarahan (598), Mandi (H.P.)-175 011 declare that I

have changed my name from Pratiksha Devi (Old Name) to Pratksha Devi (new name). All
concerned please may note.

PRATKSHA DEVI

w/o Sh. Bishan Dass,

r/o Vill. Sarahan, P.O. Sarahan,

Tehsil Karsog, Distt. Mandi, Sarahan (598),

Mandi (H.P.)-175 011.

CORRECTION OF NAME

I, Sunil Kumar s/o Sh. Prakash Chand, r/o V.P.O. Bhapral, Sub-Tehsil Bharari, Distt.
Bilaspur (H.P.) do hereby solemnly declare that in the birth certificate of my minor son Srijan
Jaswal my name and my wife's name have been wrongly entered as Sunil and Jyoti. That my
correct name is Sunil Kumar and my wife's correct name is Jyoti Devi. I further declare that I have
changed my name from Sunil Jaswal to Sunil Kumar in my son's Aadhar Card, educational records
and other related documents.

SUNIL KUMAR

s/0 Sh. Prakash Chand,

r/o V.P.O. Bhapral,

Sub-Tehsil Bharari, Distt. Bilaspur (H.P.).

CHANGE OF NAME

I, Dropti Devi d/o Sh. Utam Singh, r/o Village Shodha, P.O. Sangalwara, Tehsil Thunag,
Distt. Mandi (H.P.)-175 047 do hereby solemnly affirm and declare that my name is wrongly
entered as Dromati Devi in my Aadhar Card No. 4588 9500 5884 and my correct name is Dropti
Devi. I want to change my name as Dropti Devi instead of Dromati Devi.

DROPTI DEVI

d/o Sh. Utam Singh,

r/o Village Shodha, P.O. Sangalwara,
Tehsil Thunag, Distt. Mandi (H.P.)-175 047.
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